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bnvc come on record. 'l'here bas to be
prober assimilstion of facts and a pro-
per perspective to be adopted, which is
possible only by a judicial person hav-
ing a judicial background or judioial
service, Therefore, without taking much
time of the House, I would like the
Minister to consider seriously this par-
ticular amendment which 1 have tabled
demanding that thes Chairman should
be a person with a judicial background,

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVAND : 1 have listened
very carefully to the arguments ad-
vanced by hon. mambers who have
moved amendments to clause 8§ which
‘relates to the size and composition of
JAhe Press Council. I may mention that
all the view points siressed have their
own importance, becsuse there is a
case for everything. In fact, when we
were discussing it in the Seclect Com~
mittee or when earlier I had discus-
sions with various bodies of journa-
lists and others the size of the Coun-
¢i! has been a major constraint. Ori-
ginally it used to be 27. Now it has
become 20. Two M.Ps. have been
added. There has been a demand from
all sections—language press, editors
and working journalists—all of them
pressing for greater representation.
#¢ fehy that on the whole this sixe
9f.29 should be maintained. It should
not exceed. Otherwise it would be
come too unwieldy. For example, the
sugegstion given by Mr, Banatwala.
So far as the last point made by Mr.
Venkataraman and Mr. Borole is con-
cerned, T would only say that the
functions of this Council are in a large
mensure quasi-judicial and therefore,
this point had to be borne in mind
But the Select Committee felt that it
would not be proper to write this down
into the law and make it possible for
a choice of the Chairman who may
not be a judge, but who is an out-
standing man and who ean be expect-
od to perform his role properly. So
without ruling out anything, the point
that has beep made will be borne in
mind, |
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15.30 bwrs.

MOTION RE: INCREASING PLAY
OF MONEY POWER IN ELECTION”
—Contd,

MR. CHAIRMAN: Now we will take
up further consideration of the motion
moveqd by Mr. Unnikrishnan on 26th
August. Mr. Stephen, the Leader of
the Opposition, may speak.

SHRI C., M. STEPHEN (Idukki):
Madam Chairman, going through this
motion and the contents of this motion,
initially I want to make one or two
observations.

It makes an assertion that the money
power in elections poses a grave threat
to the future of parliamentary demo-
cracy. 1 do not entirely agree with
that postulation. Of course, it is some
danger to the proper functioning of
democracy, but 1 would like to point
out that as emphasised by Mr. Samar
Mukherjee yesterday, our people and
our democracy have come up to a par=
ticular stage in which they have re-
peatedly proved that attempts to in<
fluence election by money need not
always be successful, mostly it is un-
succesgful. There is that measure of
maturity among our people. An ana~
lysis of the election results would
certainly indicate that. But much
more than that, the danger of demo-
cracy is the ineffectiveness of the in-
stitutions that are created by the
parliamentary processes. If the Par.
liament is not able to discharge its
functions fully, it the Government is
not redeeming its pledges to the people
and if the Parliament as representative
of the people fails to get the Govern~
ment account for its failures and if,
cumulatively, a measure of frustration
results among the people, then the
confidence of the pesple in the integ-
rity and effectiveness of the institu-
tions will go, and there lies the dan-
ger to parliamentary democracy. It is,
therefore, necessary whenever the
Parliament meets that the Parllament
gets concerned with the vital igsues
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affecting the people. I had, on & pre-
vious occasion, to state that as far as
this Session was concerned, we were
functioning in & manner which would
give an impression that the Parliament
is becoming irrelevant as far as the
national issues are concerned. After
we started meeting, Madam, there was
the announcement by the Government
affecting the sugar policy, affecting the
textile policy, affecting the economic
structure in different areas, price situ-
ation became alarming, money supply
started increasing, steps were taken
affecting the foreign policy of the
Government and yet we never cared to
discuss any of those issues, When
Parliament behave like that and
Government behaves in a parti-
cular manner, and Parliament fails
to call the Government to account with
respect to the acts of omissions and
commissions, according to me, it is
there the danger to the Parliamen-
tary institutions lies. I am not minimis_
ing the importance of the postulates
envisaged in this Resolution, but they
are only partially true; that is what I
say.

Coming on to the second part of it,
“ag evidenced by the recent revela-
tions of collection of huge funds”, there
are two things. Firstly, funds were
collected. It was presumed that the
entire money that was collected was
utilized for election purposes. The
real charge 1s that it was not utilized
for election purposes. What Shri C.
B. Gupta said was that out of the
money collected by Shri Kanti Desai
for the elections—Cod alone knows
how much was collected—Rs. 80 lakhs
of collections were accounted for, Our
Ministers collected, our party func~
tionaries collecteq money; nobody
knows how much was collected and
how much was accounted for. There is
no evidence that this money was uti-
Rized ¥or election purposes. ‘There-
fore, Shri Unnikrishnan is very charit.
able when he says “as evidenced by
the recent revelations of coliections of
huge elections funds”. What happen-
ed was that the election was used as &
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camouflage for the purpose of collects
ting money, and the money went i
different directions. The essence of
the. matter is corruption in- public
places, :

Now I do not want to point any
finger of accusation against anybody.
Last time when the No Confidence
Motion was moveq here, I had in my
hand a bunch of papers from Shri
Shibbanlal Saksena. But I said that T
am not going to read out those charges
against any of those Ministers, because
I do not want to play the role of a
draip inspector. It is mot my job to
find out who collected how much, from
whom and how.

But there is a matter which should'
be the great concern of Parliamentq
irrespective of whether they are sitting
on that side of the House or this side,
and that aspect is the credibility and
belief that is gaining ground among the
people that things are not well and
something is very rotten and stinking
in the State of Denmark.

Now there were charges against
some particular persons. Then jt so
happened that the Home Minister of
India at that time came to a decision
that things that were said warranted
a deeper look and an investigation
must be ordered. I am not one who
has any admiration for Shri Charan’
Singh. I am one of his strongest cri-
tica. I have no adulation, either for his
integrity or for his capacity. Never-
theless, the fact is that he was the
Home Minister of India at that
time. He toock a view of the
whole situation, he came to a con-
clusion that there must beé a Commis-
sion of Inquiry and then he said: it
it is with respect to somebody else, 1
would have ordered a Commission of
Inquiry. But, when the Prime Min-
ister's son is involved, when any
Minister's son is involved, when any
Minister's wife is involved, I sm un-
able to do that, because my oOWR
officers will not be able to inv&ﬁ'
gate and And out facts”. Thmfm'e
he spproached the Prime Minister. 1
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he Home Minister of India, after

that if it is another citizen of India,
he would have straightway ordered
the appointment of a Commission of
Inquiry. But here the person con-
cerned happens to be the son of the
Prime Minister of [ndia. Then he
says: “Because the Prime Minuster has
taken this attitude, I am now giving
up my batile against corruption; be-
cause, if the Prime Minister is of this
attitude, it is impossible to carry on a
umplign or take any action aguinst
" corruption.” Therefore, he says “I am
’)l completely disheartened man, as far
as the battle against corruption is con-
cerned; so, 1 am giving it up.”

Finally, he makes an allegation “I
was removeq from the Home Ministry,
not for the reasons stated in the letter
demanding my resignation, but for the
reason that I demanded an inquiry into
the allegations against the sop of the
Prime Minister” So, this is the major
thing before this country—the Home
Minister of India wanting an inquiry
and the Prime Minister standing in
the way.

Two questions come up here, One is
‘the concept of equality before the law.
1t it was against somebody else, there
would have been a commission
already. But when it happens to be
against one Shri Kanti Degai, with
whom the Government have no rela-
tionship, the country has no relation-
ship and the Parliament has no rela-
tionship, against him the Commission
will not operate. The Prime Minister
comes in the way. This is a very
serious and very major factor, we must
understand that. After that, now do
the circumstances warrant that sort of
an inference in the question. Now
finally comes the revelation that Rs.
80 lakhs was collected and this was
stated by Mr. Madhu Limaye and Mr.
Biju Patnaik and Mr. Vajpayee con-
firmed that this amount was collected.
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Then comes Mr. Gupta saying, “yes,
the money wag collected by him, ait-
timg in the residence of the Prime
Minister, money was received there,
money was checked there and money
was accounted for there, all in the
sanctum sanctonum of the Prime Minjs-
ter of India” and now the Prime Min-
ister stands in the way. Is it justifiable?
is the question, If that happens, where
is any inquiry possible against any-
body? Where is the equality before
law? If you woulg tell me, Madam, 1
would take up the position that the
Prime Minister should be the last per-
son to express any opinion about this
because this concerns his son. He
should have left it to his Cabinet col.
leagues and the Home Minister and he
should have refused to do anything at
all about this. But he comes in the
way ang the inquiry is blocked. He
goes to the extent of having a battle
with the Rajya Sabha. Rajya Sabha
is a part of the Parliament of India,
they take a decision and that is not
being implemented. Then some other
proposals are put forth saying, “make
a specific charge”; that is the demand
made. May I repeat that I have abso-
lutely no charge at all? But the fact
remains that the doubt has deepened
and the doubt has got to be digpelled
but nothing is being done to dispel
that doubt. This is creating a complete
subversion of the confidence of the
people in the democratic system of this
country.

‘This is the greatest danger, I am
pointing out. The Home Minister said
that he was surrounded by corrupt
persons in the Government, the Home
Minister said that people were collect.
ting money, the Home Minister said
that huge amounts were collected.
These are all what the Home Minister
of India said and he has come out as
if he is a martyr in his battle against
corruption and that he was martyred
out. No explanation hag come for.
ward at all. What has the Party done?
The Party, for all his adventurous be-
haviour, has now come out offering
him the highest post in ths party say«

- ing “come on, be the Chairman of the



9y Mereuing pioy of

£Shri C. M. Stephen]

party, but on one condition that you
withdraw your demand for an inquiry,
op one condition that hereafter you
woyld not speak anything about cor-
ruption at all, if you will conspire with
us, then the highest place in the coun-
try is before you, the Chairmanship of
the ruling party is offereq to you”. Can
there be anything more despicable
than this? Can you put it under the
carpet like this? The Ruling party
offering the Home Minister, who was
dismissed and who says ‘1 was dismis-
sed because I battled against corrup-
tjon’, telling him forget about the
whole thing, you come back to the
National Council, you come back to
the Parliamentary Board ang Mr.
Chandrasekxar will move out, you
come on and accupy the Chairmanship,
only on one condition, don't speak
about corruption hereafter, don’t make
any charge against anybody hereafter
and withdraw your demand for an
inquiry and the throne is for you, come
along”-~that is the deal that is being
struck. Well, Madam, the entire con-
cept of battle against corruption is
given away.

My only appeal to the ruling party
is to consider the implication of the
actions they have taken. May I in this
connection draw your attention to
what happened in England as to why
exactly these inquiries were ordered?
There are two cases to which I will
just invite your attention. One is a
case in which an inquiry was conduct.
ed unofficially and the view of the
Lord Chancellor was that there were
matters that should be investigated
and the Prime Minister therefore took
the initiative in securing the Estab-
lishment of a Tribunal. The investi-
gation was ordered and the map was
found guilty.

The other was the Bank Rate In-
quiry which had a different history.
Once again the result of inquiries was
placed, first before the Treasury Soli-
citor and then before the Lord Chan-
cellor. This time, the Lord Chsncel-
lor reported thet inquiries had dis-
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closed nio cazé to investigate. 'Acsu

ingly, the Prime Minister ducided nl#
to proceed. The rumours, hovmm‘.
persisted and the affair tock on s more
serious aspect when members of thi
Opposition associated with them &
member of the Government. At this
point, the Prime Minister had little
choice, bug to order a Tribunal, whlch.
it should be emphasised, found that
the rumours had no foundation. ] am
emphbasising this. Here, your Govern-
ment is saying “lell us the charges,
give the charges in writing, give us
something prima facie then we will

order an inquiry.” That is not
the basis on which inquiries are
ordered, This is a case where

the Chancellor of the Exche-
quer found that there was no

and the Prime Minister gave up’
the move for an inquiry. But when
the rumours persisted and, when 2
member of the Government was asso~
ciated with the rumours, they said
that the Prime Minister has no alter-
native but to order an inquiry come
mission under the Commission of In~
quiry Act. The Commission of Ine
quiry went into it. It was found to
be wasteful, whatever it might be.
That is a different matter.

What I am saying is that the Ap—
proach here is entirely different. Is4
it not a prima facie case here? Is
#t not a serious case that Bs 80 lakhs
were collected. May 1 ask the hon.
Finance Minister, did he inquire
where the money came from? Did he
inquire of the list of persons who
gave the money? If the list of per-
sons was given, should he not check
up from the persons who paid the
money to account for the money, whe-
ther it was black money? A chain of
reactions will follow. Once you con-
cede that Rs. 90 lakhs were collected,
then a chain of inquiries will follow.
Any other Finance Ministry should
have immediately got on the trail and
should have found out the persons
who suppressed the wholcmm
Here, you are not taking any step st
all. The rmain allegations sre here.
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The Prime Minister, unfortunately,
dragged in the name . of the Chief
Justice of lndia in this case. It was
most unfortunate that for this preli-
minary inquiry, the Chief Justice of
India must come in. Supposing the
«Chief Justice of India, after a preli-
minary inquiry, gives a finding that
there is something substantial, then
will a Commission of Inquiry be as-
ked to go into that? Is there something
higher than the Chief Justice of India,
the Chief Justice of India giving a
finding and another Commission of
Inquiry inquiring whether the finding
given by the Chief Justice of India
is valid or not. What sort of a thing
is this?

Let us not forget the faet that this
is the Chief Justice of India about
whose appointment Mr. Shyamnandan
Mishra took an objection and one of
the charges of Mr. Raj Narain was
that this Chief Justice of India was
appointed without consuitation with
the Cabinet and another charge was
that the opposition to the appointment
-of this Chief Justice of India was
raised by the camp of Mr. Charan
8ingh. How can that inquiry have
any credibility? 1 am asking that
<question. Therefore, the whole ap-
proach in this case is entirely
different.

When the Rajya Sabha passed a
resolution, you call it recommenda-
tory. My hon. friend, Mr. Chandrap-
pan, made a good point yesterday....

SHRI GAURI SHANKAR RAI
{Ghazipur): On a point of order.

The Chiet Justice of India should
‘not be discussed that way.

SHRI C. M STEPHEN: [ assure you,
not a2 single word more about the
Chief Justice of India.

SHRI A. K. ROY (Dhanbad): I
have got a counter point of order.
‘The Chiet Justice of India or anybody
cannot be above Parllament.

Flections (Motn.)

Everybody can be discussed hete.

MR. CHAIRMAN: The point of
order is not under discussion.

SHRI C. M. STEPHEN: I entirely
agree with Mr. A. K. Roy. I am nof
going to advert to that any more. I
am not going into that.

The important thing is to what ex-
tent the Prime Minister has gone to
protect his son. He has meddled
with the operation of the Home Minis-
try. He has vetoed the decision of
the Home Minister. He hag cut
across the recommendation of the
Home Minister that a particular
action must be taken. When the peo~
ple speak about the recommendatory
nature, I do not understand. The
Commission of Inquiry Act, 19562
came. What was the position before
1952" Supposing there was no Com-
missions of Inguiry Act in this coun~
try, rupposing the Parlisment passes
a resolution that in a particular case
the inquiry must be instituted, would
you say, it is only recommendatory?

Is a recommendation of a House of
Parliament of no consequence? is =
recommendation of Parliament some~
thing you ean put in a waste-paper
basket, particular when the recom-
mendation is with respect to a matter
about which sufficient has been said
and sufficient has surfaced to crest
deep suspicion in the minds of the
people? Is it not in your own interedt
that the clouds must be removed?
And if you are not going to remowe
the clouds, am I not justified in drawe
ing the inference that your refusal
to take action to remove the clouds
is because you realise that the move
will land you in trouble and expose
you as really guilty? There is no es~
caping that fact.

How, Madem, it is absolutely clear
that these are stinking and it iy in
the interests of everybody that the

atmosphere must be cleared. Leét it

not take a rigid attitude about this
I am not speaking as a member of the
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Opposition in this matter but as one-
of Parliament which is concerned
about the whole matter. Let us have
a clear look at it and let us respect
the dacision of the other House and
do the same thing. It is absolutely
necessary. Merely because this House
alone can remove & Ministry (In-
terruptions) it does not mean that the
other House is of no consequence,
The other House is not like the House
of Lords. Our Upper House is an
elected House: it represents the States
and represents the federal character
of this country. The MLAs elect the
other House. It is a permanent House
and that House is an elected body.
That House must pass a Resolution;
that House must pass your Constitu-
tional Amendment. It is not so with
respect to the House of Lords., The
House of Lords may refuse to pass
a law, but the decision of the House
of Commons is final. But that is not
#0 in the case of the other House here,
Therefore, merely in our anxiety to
protect one particular person, let us
not throw to the winds the fundamen-
tals that must govern the democratic
functioning of this country. That
is what is being done: that is what
should not be done. Let us demand
that the Prime Minister must be the
inst speaker to speak anything on this
matter because the Prime Minister is
Involved in this matter. The Prime
Minister must leave it to his Cabinet
colleagues: let them decide it. The
Prime Minister stands foursquare be-
cause he happens to be his son. It is
a thing which is least expected of a
person of his stature. 8o, I would
appesl to the Prime Minister, through
you, that he must consider the posi-
tion and he must help the nation to
clsar the atmoaphere. Let there be
no doubt. The deep clouds have got
to be dispeiled. If we accept this
Resolution in that spirit, this motion
will have done a good serviec. It is
in that spirit that I speak. I make
a final appeal: the spirit of the zppeal
mt;’ be accepted by the Prime Minis-

Elections (Motn.) .
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ot 0% fog & quaE 19 wf
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MR CHAIRMAN:—Which year?
Wt v fgr W ay
i Edaaraa aft g, 77
L {
I € o nrvar efrwTe fear g
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‘He would make himsel? available
for any investigation or enquiry
into the affairs of Maruti Ltd’

e

‘He would inform Government
about his programme whenever he
goes abroad.’
Ifem giw I gy g fadig
aft fiem, wife qraed A g w1
¥ Ak 39 gww g W ¥ a2 gu
¥t gy A feh gk W R
WX woery 9w AAAE % Wit @
Saeif o} dw dy wnpht oY) '
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SHRI K. P. UNNIKRISHNAN
(Badagara): Did you make a refer-
ance to the Home Ministry? What did

the Home Ministry write to you about
that?
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SHRI K. P. UNNIXRISHNAN: Do
not get excited. There is nothing to
be excited about like this.

SHRI ATAL BIHARI VAJPAYEE:
It is the eternal right of Mr. Unni-
krishnan to get excited. | know you
put a question. You did not make-
any allegation.

SHRI K. P. UNNIKRISHNAN:. You
say that this is not true. Please find:
out whether one advocate, Mr. Juneja,
was involved in this case, whether he-
represented the matter.

SHRI ATAL BIHARI VAJPAYEE:
No representation from anybody in--
cluding so-called Juneja was received
by the Government of India. I deal
with impounding of passports; I deal
with restoration of passports; and I
will not be guided by the advice of
any son-in-law or brother-in-law or
daughter-in-law.

AN HON. MEMBER: Or even
mother-in-law.

SHRI VAYALAR RAVI (Chirayin-
kil): We, the people of India, are
pround of having established demo-
cracy in our country, and the people
of India have demonstrated their in-
herent strength and faith in demo-
cracy on different occasions.

15.58 hrs.

[Sarr M. SATYANARAVAN RAo in the
Chair)

As in other democratic countries
which were dominated by capitalist
forces, the money-power playing its
role, in Indian politics also the money-
power has played many a role, The
money-power has acted as the king-
makers. That is why, we, including
you, Madam Chairman, the progrese
sive forces in the country, want dilu~
tion of concentration of economic
power and control of the growth of
monopoly houses in the country. It
is a vicious circle—the monapoly
houses grow and gain support from
political power and the political par-
ties gain support from the monopoly



378 Incressing ploy of

{Shri Vayalar Ravi]

houses: and this vicious circle has
been going on. That is why we have
always demanded that concentration
of economic power should be checked
and the growth of monopoly houses
‘should be controlied. But we could
not contral the growth of monopoly
houses; they have only enlarged; and
the victims have been the millions of
poor people of this country. That is
why, in 1969, the wugly face of the
monsy-power was witnessed in this
country; this country witnessed in
1969 how the moaneyv-power rould play
ftg ro'e in politics. Bui those people who
belicved in  monpy Dpower  were
defeated even though they had the
support and strength of the money-
power. The pcople in authority
wm  those  days borljeved and
thought that with the moeney-
power they could purchase
anything, but the peaple of India
proved that that imoression was
wrong. When they believed in money
power, it was the beginning of a big
fall. Every one knows what happend
in the 1977 elections and what hap-
pened later is much more important
to be looked into. Till 1977 every-
body accused the Congress Party
and the Congress Party government
that they were responsible for every
sin and every evil in the country and
they were subjected to all sorts of
accusations and abuses. But what
heppens to-day? Congress Party is
no longer in power but a federation
of four parties who are fighting with
one another all the time, occupying
important positions in the affairs of
‘the country and they are ruling the
country. Are they free from the vices
which ynu aeccused the Congreas
with? The answer is ‘No'. Now, the
Janata Party fought two Assembly
elections but vou never accounted
how you fought the elections and
how vou collected the money. They
never accounted for it and we did not
demand it at all. But what §s hap~
pening must be looked into. Only the
other day Shri Madhu Limaye, Gene-~
ral Secretary of the Janata Party ex-
posed how the Janata Party colected

money. He said in 2 statement that
he has written a letter to the Prime
Minister where he has-said: ey
“The talk that Kanti 'M
funds for the Party in the recent
Assembly elections 1 disbelieved,
but now Atal, Biju and others con-
firm that he colected Rs. 80 lakhs.”

This is what Mr Madhu Limaye has
said. This is not a statement of sny
ordinary person but a statement of
the General Sccretary of the Janata
Party and this has been confirmed by
Mr C.B. Gupta, the Treasurer of the
Janata Party, What does he say?

“Mr Kantj Desai in collesting
Party funds helped me at the time
of the lasy Assembly elections be-
cause leaders of the constituent
units were not of much help...”

He continued;

“...50 much sop many Ministers
and leaders of other constituents
excluding Cong (QO) and CFD have
coliected funds for the Assembly
poll but distributeg the money to
their candidates and not accounted
for it.” B
This is what the Treasurer of the

Janata Party has said.

Sir, out of this three questions arise
1 ask Mr. H. M. Patel: on what autho.
rity Mr. Kanti Desai collected money?
It is only on the authority of his be:
ing the son of the Prime Minister and
nothing more. If 1 go or somebody-
else goes, can we collect Rs. 90 lakhs
in a minute? Secondiy, how much did
he collect and how much did he
account for? You have to believe his
own version.

Thirdly who gave the money? Please
reveal the names of the people who
donated funds to the Janata Party and
find out whether they accounted it?

In thig connection, it is worthwhile
to remember--. I do not ming the
Janata government instituting snother
Commission as they instituted Shah
Commission and so many other Com-
missions and we never objected 0
that—you use the Central Buresu of
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Investigation against the former Con-
iress leaders. You raided their houses
and you tortured them. You have
lodged FIRs and you have instituted
many criminal cases against the for-
mer Congress Jeaders.  Mr Patel,
under what authority do you prose~
cute the former Congress leaders when
you are committing the same sin? 1
do not defend anybody. Under what
authority do you de that? You have
no moral authority to do 1t? Will xvou
please ask the CBI to investigate how
much money was collected by Kant{
Desai? Will you please ask the CBI
to find out how much money was col-
lected by the Ministers gnd distributeq
and accounted for? Will you do it?
If you do it. you will have to prose-
cute every Minister and Kanti Decai.
Sv you are not doing that. You are
using the CB! only against the former
Congress leaders. This is sheer politi~
cal vendetta, That is what you are
doing all the time.

What does the Prime Minister say?
He has said on the floor of the House
on the other day 'T am not accountable
for what Kanti Desat is doing.’ May 1
remnind vou Mr. Patel—this is 1978
debate. You particinated in the de-
bate, Mr. Jyotirmoy Bosu moved a no-
confidence motion against Mrs, Gandhi
government, Mr. Bosy made p blister-
ing attack on Maruti affairs. Mrs.
Gandhi said. ‘Nothirs  improper
has been done'. This is the
defence made by Mrg Gandhi for her
son—~—‘Nothing improner has teen done,
Now Mr. Morarii Desai says, ‘I am not
aceountable far my son! what does it
mean? s there any difference? What
moral guthority have you got to pro-
secut: Mrs, Gandhi  and abuse her?

Now ahout the Minister’s callection
Tt is a clear cose of the abusg amd
mirsuse pf power.

Now, I come to the next point. Shri
Charan Singh has made an allegation.
He says that the Prime Minister {8
surrounded by corrupt men. The
Prime Minister wanted him to with-
draw that allegation. But, 1 appeal
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to him not to withdraw that allegation. .
He can prove the charge. Who are
those people who surrounded him?
¥irst comes Shri Kantibhai; then.
comes Shri Shanker and then the other
Ministers. ] do not want to go into-
details. I have nothing personally

against Shri Kantibhai Prime Miniser’s.
son. In the No-Confidence Motion

debate on the floor of this House, the
Prime Minister defended his son. He
said, I quote from the Debate on May

1ith “he (Shri Kanti) went to London

from Moscow wvis Teheran. It he:
would come here and then go there, it
would cost more money.” 1 appreciate
it very much. It is very good if it is.
true. This is the Air-India time-table,

From Bombay to London via Teheran

therp are ony three flights, Air India
goes to Moscow via Teheran and from

there to London. It is cheaper to go
from Moscow to London. Coming from

Moscow to Teheran ang going te
London s not cheap. How can it be.

The Prime Minister landed in Teheran

on Friday, 28th October. That was »-
technical halt. I am not going into.
details of jt. There was no flight on

Sunday. According to the chart the
flight was only on Monday ani Wed-

nesday. So, he stays at Teheran for
three days. At whose cost? 1 can tell
yuu, Mr. Bahuguua privately, that he
stayed there as Indu Jha's gurst who-
paid this meney. The Prime Min:ster

is misleading the House. This is the

Air India chart. What does he want

to say?

Shri  Unnikrishnan quoted  Shri
Kuruvilla’s case. I have nothing
against Shri Badami also. What was
the crime that Mr. Kuruvilla has voms
miited when he was in Bombay, This.
is a lotter dated March 1973. He asked
the Bombay Office to dig out the rniss-
ing file of shri Kantibhai Desai. And
he digged it out. That was the only
crime that Shri Kuruvilly had com-
mitted. Mr., Kuruvilla is not at alt
responsible for the Income Tax notice
sent to Mrs. Padma Desal. I do not
want to go into detalls of thesd rases.
You all know how Shri Ganapathi was:
thrown out or how ghri Kutivilla was
thrown out. When this issue was
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raiged in this House. Mr. Patel never
answered the question why he was
.asked to go on a month’s leave before
‘he retired. You have given extension
4o Shri Surendra Narayan, brother of
the former (late) ghreeman Narayan
for three months 16 days. What is
these 16 days for?

In this connection I read from Shri
Morarji Desaj's statement on the foor
«of the House on May 11th “Whom did
he influence? That was the old style,
This i not the style now. Even the
‘Prime Minister does not influence other
Ministers. They are free to make the
‘recommendation that they want.” But
what is happening? Shri Kuruvilla
‘was thrown out even after the Finance
Minister recommended. The Home
Minister, Shri Charan Singh said that
i he was very particular, certainly, he
¢an have Shri Surendra Narayan by
giving him one month’s extension, The
‘Prime Minister overruled and gave him
three months 16 days. 1Is it not at the
intervention of the other Ministers?
‘He says he is not Intervening. Shrl
Ganapathi was thrown out. I have
many examples. I do not want to go
into details. I am only pointing out
that he is surrounded by corrupt men—
1 have great respect for the Prime
Minister. You know what Shrl
Shankar did. I have no time to dea)
with shri Shankar in de=tail. But }
have to speak something about him.
‘To-day there was a question in Parlia-
ment in the name of myself and Shri
Unnikrishnan. Shri Shanker has cons
nectiong with business houses of Birlas,
I do not want to read the detalls, He
i8 the director of nine firms—business
houses. He has written a book on
‘Sardar Patel wherein he says—] do not
want to read it~—as to how he saved
Shri D. P. Mandelia, the Birla man.
when he was arrested (n connection
with Mahatma Gandhi murder case.
When he was arrested in that connec
tion, Shri Shanker saved him. He
“SRYyS:

‘1 released him'

Elections (Motn,)

He says that in his book on page 17,
Volume II. He is the director  of
many Birla companies,

MR. CHAIRMAN: Kindly conclude.

SHR; VAYALAR RAVI: The Prime
Minister sald that Shri Shanker is nol
intervening in anything. He is the
man connected with big business. Now
he ig in the Prime Minister's Office as
Principal gecretary. All office files
are passeq through him. Can Yyou
make us believe that he never inter-
fercs? Are we fools to believe that?
It is the place where angels were
sitting. Now the devils are sitting
That only I can say. And, Sir, I o
not want to go into details about the
activities of V. Shankar. 1 can say
Shankar forced the Prime Minister—I
have sympathy for you—to write a
letter to Mohan Dharia on Chaman
Lai's case which even Indira Gandhi
could not have done. The casualty {8
Mr. P. C. Alexander. I do not want
to explain the details as there is no
time. Shankar did it. There was the
Polyster Filament yarn case which my
Question brought to light. The Prime
Minister signed the order, who made
him to do it? This V. Shankar. I can
say Shankar was associated with con
corde that is why Raja Challapalli got
the exemption for 3,000 acres. Shankar
drafted the letter. Shankar makes
every appointment. He s dictating
terms t; the ministers and is becoming
real ruler over the Prime Minister.

Unfortunately, Mr. Chairman, the
Prime Minister thinks he is right. He
is unfortunately so adamant that he
is not prepared to hear to reasons.
This i8 the only unfortunate thing for
the country today. What is the reason
for Shankar to come? Is he such a
brilliant and capable man? Mr. Sub-
ramaniam was telling in the morning
that he threw him out of the Ministry
of Agriculturey What happended to
the President of India. 1 do not want
to drag the name of the President of
India. I will only quote ‘ONLOOKER"

“V, Shankar, ICS, is, according to
political sources claiming proximity
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to. the President...thy villain of the
piece. President Reddy was report-
edly irked by Shankar’s high-handed
. effortg to censor his Republic Day
syeech.”

Who was he? He was Secretary to
Mr. Sanjiva Reddy when he was
Minister of Iron anq Steel. He is such
a notorious character. He had been
shifted from Ministry to Ministry and
associated with big business. I go not
want to go into personal character even
though many gstories are there. Does
it mean in this country there are no
capable people? There ara no other
capable ]AS people in this countiry.
Are there not people with integrity?
The Prime Minister must be like
Ceasar's wife above suspicion. 1s he?
1 say ‘no’ because he is surrounded by
such corrupt people. (Interruptions)

MR. CHAIRMAN: Please conclude
aow.

SHRI VAYALAR RAVI: I am con-
-cluding. ] do not want to go into de-
taila of BHEL deal in which George
Fernandes is involved. Por that I will
take another opportunity. Siemens is
the biggest finance source of Socjalist
International. They pay money 1o
their masters in different countries in.
cluding India. George Fernandes is
selling this country to Siemens. (In-
terruptions) I do not want to go in
details. I am prepared to prove it
when I speak on the subject. I have
got all the papers and documents. (In-
terruptions)

MR. CHAIRMAN: Ploase ennclude.

SHR] VAYALAR RAVI: I conclude
by quoting from the Editorial of the
famous national newspaper ‘Hindu'
which is going to celebrate its centens
ary. T quote:

“It is difenlt to say who, between
Mr. Sanjay Gandhi ang Mr. Kantis
bhai Desai, can claim credit for gene.
rating more heat for the Government
and’' fideeling and wrang-
ling within a ruling party.”

Elections (Motn,) 3‘?
It turther says:

“Whatever the merits and de-
merits of the positiong taken by the
Prime Minister and his opponents on
each of the issues, the real question
is what the impact of all thig is on
the quality of government and om
the attention the people’s man-sid-
ed needs are supposed to get. A
host of pressing socic-economic and
developmental problems are waite
ing—have been waiting for long now
for solution and the Janata Goverms
ment has so tar shown a remarkabls
insensitivity to this challenge.”

Then the Editorial in the Hinds
concludes:

“We would urge upon the Prime
Minister to see the whole problem
from a national angle, not what
seems a rigidly personal one, and
take the leag in displaying the type
of statesmanship and disinterest tha
politicians of all hues should show
if the vital problems of this vasl
and contradictory country are to be
tackled in any meaningful way.
Otherwise he, his Government and
the Janata Party would have forteits
ed their right to continue to be in
power.”

May I remind you, Shri H. M. Patel?
Mrs. Indira Gandhi came into powet
as the daughter of Jawaharlal Nehra
She had to go from power as the
mother of Sanjay Gandhi. Mr, Morarj}
Desai came to power as a fearless,
elderly statesman. But now he is
known more as the father of Kantd
Desai than as Primp Minister, I warn
you: It is the beginning of a big fal}
and it has begun.

SHRI P. K. DEO (Kalahandi): X
would like to correct the record re-
garding what my hon. friend said. %
have been associated with the Concord
since its inception. The Raja of Chille-
palli has nothing to do with the Cone
cord. ’

SHRI VAYALAR RAVI: | stand
corrected.
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SHRI K. P. UNNIKRISHNAN: In
any case we have to extend the time.
1 cannot finish it so quickly.

MR. CHAIRMAN: Mr. Unnikrighnan,
after all, I am in your hands. It is
for the House to decide. I will not
come in the way. It is already extend.
ed. Time was extended upto 4$-30.
Then, we have to take up the motlon
in the name of sghrirati Parvathi
Krishnan.

PROF. P. G. MAVALANKAR (Gan-
dhinagar): The time may be extended.

‘MR. CHAIRMAN: If the Minister
agrees, I have no objection,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHR]
RAVINDRA VARMA): Time was ex-
tended  once already. It was made
clear that this must ke over at 4-30
PM. If the House wants to extend
the time, it will not be possible for
the Government to find time tomorrow,

MR. CHIRMAN: That is all right.
Now the hon. Minister, Shri H. M.
Pat >l

PROF. P. G. MAVALANKAR: I sce
the hon. Minister's point thay it 48
difficult for him to ing time tomorcow.
which s the list day of this session.
But in view of the fact that the nature
of the motion is such that it does not
ask Govi. to do anything by way of
recommendationr—it is a motion 2;
-+..(Interruptions) You cannot stop us
can carry it over to the next session.
We can have the rest of the dlscussion
fn the next session, if it is possible.

Elections (Motn.)
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SHRI K. P. UNNIKRISHNAN: Ia
any case, we can't finish all this dis
cussion so soon. Ministar wanis time;
I may need gome tine; that is defis
nite. There are many other hon,
Members who want to speak also. |
leave it to you.

MR, CHAIRMAN: You move it
then,

SHR! K. P. UNNIKRISHNAN: 1
muve: That we may extend the time
for another hour,

MR. CHAIRMAN: Is it the pleasure
of the House to extend it by one hour?

SEVFERAL HON. MEMBFRS: No.
The Noes have

MR, CHAIRMAN;
it. The Noes have it.

SHRI SAUGATA ROY (Barracke
pore): The ruling purty does not want
to root our  corruption in its ¢wn
ranks. They are using money powear
which is playing havoe with the poli-
tical life of this country, They don't
want corruption in high places to be
curbed. Whnt ean we do, Sir? We can
only appeal to the Chair that the voice
of the opposition must be listened to.
The sons and the fathers do not doml-
nate this country. Thote are people
in this country who have neither sons
nor fathers to dominate this gouatsy.

Unterruptionsy = - .
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UNNIKRISHNAN :
What does the Minister for Parlia-
mentary Affairs say? He is howling
at us. Le’ him get up and tell us what
he wants to gay.

SHRI K. P.

SHRI RAVINDRA VARMA: Sir, I
take very strong objection to the re-
muark made by Mr, Unnikrishran. No
one has howled at anyone,

MR. CHAIRMAN: Now, the time
left is only 8 minutes. The Minister has
to reply and then the mover of motion
hag to give reply, Then where is the
time? That meang it has tu go to the
next session.

SHRI SAUGATA ROY: It has al-
ready heen moved. 8o, the debate on
this motion can be extended by one
hour.

SHRI K, P. UNNIKRISHNAN:
Let it go to the next Session (Inter-
ruptions)

MR. CHAIRMAN: The hon. Minis-
ter hag no objection if it goes to the
next session,

SHR1I K. P. UNNIKRISHNAN:
All right, I have no objection, But
let Mr. Mavalankar and others get
time to speak on this motion.

(Interruptions)

MR. CHAIRMAN: 1 have already
called the hon, Minister to speak.

SHRI RAVINDRA VARMA: The
difficulty is that my good friend Mr
Suugata Roy unnecessarily uses the
opportunity to say that we are all in a
way against this discussion. We are
not againg' this discussion, There may
be others who are against the discus-
sion, But according to the Order Pa-
per, which i based on the Business
Adwisory Committee's = decision, Mrs.

2588 LS--13,
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Parvathi Kr.;shnanl motiob will. havai
to be taken ‘at 4.30. 'I‘l‘.ere‘fo!‘e unless

_there i a change and the House .ae~
we stand by the

cepts the change,
Business Advisory Commitiee’s recoms

mendation that the molion of Mrs, -
Parvathi Krishnan should come up at

4.30. 1f she agrees to take up her mo-
tion afterwards, then we can extend
the time,

MR. CHAIRMAN: Mrs. Parvathi
Krishnan, if you agree....

SHRIMATI PARVATHI KRISH.
NAN (Coimbatore): T do not agree to
this. The iucidents in the trains are
increasing day by day. It is a very
serious matter,

SHR1 RAVINDRA VARMA
not asked her to agree.

1 have

MR. CHATRMAN: Mr, Minister, let
it go to the next session.

SEVERAL HON. MEMBERS: No,
No,

SHRI K. P, UNNIKRISHNAN: Let
me remind the House that the Minis-
ter for Parliamentary Affairs who is
also a respunsible chief whip of the
Treasury Benches cannot change or
withdraw from the position he had
taken earlier. .

AN HON. MEMBER: He has not
sald so.

SHRI K. P. UNNIKRISHNAN: He
has said it,

SHRI GAURI SHANKAR RAI (Gha-
zipur): The House cannot be bullied
like this,

(Interruptions)

SHRI RAVINDRA VARMA: I want
to accommaodate you, and that is why
I am say this,

(Interruptions)

If the suggestion is {0 extend it by.
half an hour, the only way it can . be
adjusted is thar after the Half-an-Hour
discussion, we agree to sit for hal! an

hour today iuelf



SHRI K. P. UNNIKRISHNAN: That
is not ble. We accept the earlier
spggestion. Let the other Members
speak, We will continue this in the
next session,

SEVERAL HON. MFMBERS: No.

SHRI K, P. UNNIKRISHNAN: He
has made this offer and he must
stick. ... (Interruptions)

SHRI RAVINDRA VARMA: What
response does the House expect from
me for this shouting? There {s an
Order Paper. In the Order Paper, the
hon. Shrimati Parvathi Krishnan's mo-
tion has been put down at 430 p.m.
It has to be taken up unless she is
willing to postpone,

MR. CHAIRMAN: She is not will-

SHRI K. P. UNNIKRISHNAN: You
continue in the next session.

SHR] RAVINDRA VARMA: At 6.30
there I3 a Half-an-Hour discussion.
After that is over, if the House wants,
it can sit for half an hour or one hour,
but tomorrow, the Government can-
nof find time,

SHR1 K. GOPAL (Karuf): Not to-
morrow, it can be carried to next ses-
sion. We are not particular that it
should be taken up today., You made
a very kind offer..... (Interruptions)

SHRI RAVINDRA VARMA: My
offer is afier the Half-an-Hour discus-
slon is over.

SHRI K. P. UNNIKRISHNAN: We
will press it to vole, We will carry
this confrontation; let me tell you, if
this is the attitude that you are taking

..{Inerrupions) You cannot stop us

.. (Interruptions). You cannot bully
us like this. (Interruptions)

SHRI VAYALAR RAV]I: We are
least bothered, whether you conduct
the House....You lamp posts go on
,s‘fwu_ﬁ'ng, .. {Interruptions)

PROF, P. G, MAVALANKAR: We
have got one minute left before it is

[y
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4.80. U mhy friend,-Shel Unfitk¥ishaan,
says that les thiz motien go to vote,
what will happen? " :1.}1 be
voting on a mbtion w tjch h t been
replied to by the Minister, miclore.
if the Minister of !?arllam-mary A~
alrs agrees, since there is no question
hour tomorrow. the first ane hour can
be given to this and finished or it can
be continued in the next session.

SHRI RAVINDRA VARMA: After
the Half-an-Hour discussion, we can
sit for one hour.

SEVERAL HON. MEMBERS: No.

SHRI SAUGATA ROY: Sir. the Or-
der Paper must be followed., At 4.30,
Shrimati Parvathi Krishnan's motion
must be taken up, If you are not afle
to finish today's business today, let it
8o to the next session: we do not mind,
but this Order Paper has to be follow-
ed. We are prepared only up to 6.30
pm, After that, we are not prepared
ta sit. This House has Leen extended
for the convenience of the Government
50 many times; it cannot be extended
till late hours like this.

MR. CHAIRMAN: It is 430 p.m,
now, we will take up the motion by
Shrimati Parvathi Krishnan.,,.
(Interruptions)

SHRI K, P, UNNIKRISHNAN: How
can you? ’

1 move that this motion continueg in
the next session... (Interruptions;

PROF. P. G, MAVALANKAR: What
is the position with regard to this mo-
tion? Is it talked out. or incomplete,
or adjourned’ Kindly clarify.

SHRI SAUGATA ROY: What is
the fate of the Motion?

PROF, P. 0. MAVALANKAR:
Under rule 340, the debate on thid
Motion can be adjoumed. This is mY.
motion,

SHRI K. GOPAL; Can we take it

- that tldsunbcumhﬂleuﬂlﬂ'

sjion? Do you agree?
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MR. CHAIRMAN: I do not know
what will bappen. Anyway, the Min-
ister of Parliamentary Affairs is say-
ing something, Please hear him.

SHRI RAVINDRA VARMA: At the
end of the Half-an-Hour Discussion,
we can take this up for one hour, It is
my motion.

MR, CHAIRMAN: The Minisfer of
Parliamentary Affairs says that after
7 p.m. L.¢. after the Half-an-Hour Dis-
cussion. there can be an one-hour dis-
eussion on  this, Mr,  Unnikrishnan,
there should be some via media, We
can now take up Mrs, Purvathi Krishe
nan’'s Motion.

» SHRI SAUGATA ROY: Agreed.

* SHRI RAVINDRA VARMA: Put it
to vite otherwise.

MR. CHAIRMAN: The Minister of
Parliamentary Affairs hat now moved
that this Motion should be taken up
again at 7 oclock for cme hour, 1g¢ it
the pleasure of the House to agree to
this,

SEVERAL HON. MEMBERS: Yes,

MR. CHAIRMAN: Now we tuke up
Mrs. Parvathi Krishnan's Motion. Mr.
Yuvraj, He is not here. Mr, Kanwar-
Lal Gupta,

N [P,

16.31 hm,

MOTION RE SERIOUS TRAIN ACCI-

DENTS OF SARAlI GOPAL FLAG

STATION LEVEL CROSSING AND
NANI STATION—contd.

MR. CHAIRMAN: We will now take
up further comsideration of the follow-
ing motion moved by Shrimati Parva-.
thi Krishnan on the 23rd November,
1977~

“That this House do consider the
statement made by the Minister of
Railways in the House on the 14th
November, 1077 regarding two seri-
oug train accident on the Northern
Rajlway i.e, level crossing accident
at Sarai Gopal Flag station on the
28th August, 1977 and collision bet-
ween 108 Up Howrah-Amritsar De-

lux Express and Up CPC Special
Goods trgin at Naini stetion on the
10th October, 1977.”
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“In order to reduce dependence
on human elements varlous sophisti-
cated aids like ultre-sonic detectors
or wheel axles and rail track efr-
cuiting axles and automatic warning



